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1E COURT OF LAL SINGH: As).05 . WEST DISTRICT,

, TIS HAZARI COURTS. D
FIR No. 156/2019 > DELHI

PS Rajourj Garden
Uls 394/379/411 IPC
State Vs. Kamal Kant

27.06.2020

Present : Sh.M.A.Khan, 1d. Addl. PP for the State through Video
conferencing on Cisco Webex.

Sh.Sumit Tyagi, Ld. Counsel for the applicant/accused
through Video conferencing on Cisco Webex.

The present application has been received from the filing

section as the trial of this case is stated to be pending in this Court.
The present application has been filed on behalf of the
applicant/accused Kamal Kant for release of Jama Talashi articles of

the applicant/accused.

At this stage, 1d. Counsel for the applicant/accused
submits that the main case is listed for 10.07.2020.

Therefore, issue Notiée to the IO/SHO concerned to file
reply, returnable for 10.07.2020.
Put up on 10.07.2020 alongwith main case file for

consideration.
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INTHE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT, TIS
HAZARI COURTS, DELHI

FIR No. 11472019

PS Punjabi Bagh

U/s 392/397/365/342/411/34 IPC
State Vs, Jitender @ Jitu

27.06.2020

Present : Sh.M.A.Khan, Id. Addl. PP for the State through Video
conferencing on Cisco Webex.
Sh.Mohd.Ali, Ld. Counsel for the applicant/accused
through Video conferencing on Cisco Webex.

The present application u/s 439 Cr.P.C. has been received
from the filing section as the trial of this case is stated to be pending in this
Court,

The present application has been filed on behalf of the
applicant/accused Jitender @ Jitu for regular bail.

Issue Notice to the I0/SHO concerned to file reply as well as
previous involvement report of the applicant/accused, returnable for
07.07.2020.

At this stage, 1d. Counsel for the applicant/accused submits
that he has filed one another application prior 1o lock-down and he want 1o

withdraw the same, on the pext date of hearing.

Therefore, put up on 07.07.2020 alongwith main case file for

consideration,
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INTHE COUR'T OF 1AL HINGTHS AHLO8 ¢« WEHT DI TIIC’E, 1
HAZARLCOUREH, DG

IR No. 38172019

PS Nihal Vilwe

U/8 J07/1208/34 10C & 25/27/89 Ay Ael
State Vs, Manjeet Snini @ Bholy

27.06,2020

Present ShMUACK i, 1d, Addl, PP for the State thirough Yideo
conferencing on Cliseo Wehex,
Sh.Nishant Rana, L, Connsel for the applicant/necised
through Video conferencing on Citeo Wehes,

This application u/i 439 Cr,P.CL hns heen Hled on behalf of
the applicant/accused for grant ol interim bail for a period of 45 days,

Ld, Counsel Tor the appliecant/necused  submits that - the
present case falls in the eriterin laid down by HPC of the Hon'ble High
Court of Delhi dt, 18.05,2020),

Therefore, issue Notlee (o the 10/SHO coneerned (o file reply
as well as previous involvement reporl ol (he applicant/secusied for
03.07.2020,

Also issue Notice (o the concerned Jall Supdt, 1o file report
regarding conduct of the applicant/necused as well an period of cuntody of

the applicant/accused, returnable for 03.07.2020,

Put up on 03,07,2020 for consideration,

(’(l al Singh)/ \,—
ASLOSCW)/THEY Delhl
27.06.20200
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IN'THE COUR'T O LALSINGIE ASJ-05 : WEST DISTRICY,
TIS HAZARI COUR'TS, DI
IR No. 389/2019

PS Punjabi Bagh

Uls 302 1PC and 25/27 Arms At

State Vs, Mohd, Ikram @ Apif

27.06.2020

Present: ShMLAKhan, Id, Addl, PP for (he State through Video
conferencing on Cisco Webex,

ShAshutosh Bhardwaj, 1, Counsel for the

applicant/aceused through Video conferencing on Cisco

Webex,

This application u/s 439 Cr.P.C., has been filed on behalf
of the applicant/accused for grant ol interim bail for two months on
the medical ground of the applicant/aceused,

On the last date of hearing, though notice was issued to
the Jail Supdt. to file medial status report ol the applicant/accused,
however, instead of medical status report, the conduct report of the
applicant/accused has been sent by the concerned Jail Supdt,

Therefore, issue fresh Notice (o Jail Supdt. to file
Medical Status Report of (he applicant/accused, returnable for

03.07.2020.

Putup on 03.07.2020 for consideration,

(sifp—"
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
T1S HAZARI COURTS, DELHI

I'IR No. 233/2018

PS Kirti Nagar

U/s 498A/304B/306 1PC

State Vs. Sheel Priya Gautam

27.06.2020

Sh.M.A.Khan, 1d. Addl. PP for the State through Video
conferencing on Cisco Webex.

Sh.Radhey Shyam, Ld. Counsel for the
upplicant/accused through Video conferencing on Cisco

Webex.

Present :

The present application u/s 439 Cr.P.C. has been

received through Mail to this Court from Filing Section, as the trial of

(his case is stated to be pending in this Court.

Reply has been received on behalf of Insp. Kuldeep
Singh alongwith the previous involvement report.

Issue Notice to the concerned Jail Supdt., to file report
regarding conduct of the applicant/accused as well as period of
custody of the applicant/accused, returnable for 03.07.2020.

Put up on 03.07.2020.

ASJ-05(W)/THC/Delhi
21.06.2020(p)
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
TIS HAZARI COURTS, DELHI

FIR No. 129/2016

PS Maya Puri

U/s 394/398/412/34 TPC
State Vs. Pankaj @ Danny

27.06.2020

Present : Sh.M.A.Khan, 1d. Addl. PP for the State through Video
conferencing on Cisco Webex.
Sh.S.P.Sharma, Ld. Counsel for the applicant/accused
through Video conferencing on Cisco Webex.

Matter is listed today for consideration on the application
u/s 439 Cr.P.C., as filed on behalf of the applicant/accused.
Partly heard.

At the request of 1d. Counsel for the applicant/accused,

put up on 03.07.2020 for further arguments.

Tal ,iHM

ASJ-05(W)/THC/Delhi
27.06.2020)
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
TIS HAZARI COURTS, DELHI

FIR No. 211/2017
PS Moti Nagar

U/s 392/397/411/34 IPC and 25/54/59 Arms Act
State Vs. Aas Mohd. @ Ashu

27.06.2020

Present:  Sh.M.A Khan, 1d. Addl. PP for the State through Video
conferencing on Cisco Webex.
Sh.Ayub Ahmed Quresh, Ld. Counsel for the
applicant/accused through Video conferencing on Cisco

Webex.

Matter is listed today for consideration on the
application for grant of interim bail for the period of 45 days, as filed
on behalf of the applicant/accused.

Fresh reply has been received on behalf of SI Naresh
Kumar. Alongwith reply, fresh previous involvement report of the
applicant/accused is also annexed.

It is mentioned in the reply that the applicant/accused has
series of criminal involvement and after thorough scrutiny from the
site of SCRB, he has found involvement in 96 criminal cases in
different police stations of Delhi, having slight variation in his name,

It is further mentioned that list of criminal involvement is enclosed.

Contd.....2.
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Wi ither mentioned in (he report that due (o Jock-down in
voniecton with Covid 19, Courts are not functioning in- routine
WNReE esilting i inconvenienee (o ageertain the present status of
e cases i which the accused had remained involved.

1O has requested 1o pive (he next date of hearing to
ascertain. the present status o all (he cases in - which the
applicantZaccensed remained involved,

Issue Notice to the 10/SHO concerned as well as to SI
Naresh Kumar of PS Moti Nagar (o file the present status of the
previous involvement of the applicant/accused and the said status

be also  verified through the concerned PS, returnable for

07.07.2020.

Put up on 07.07.2020 alongwith main case file for

consideration,

'ng{l\f‘/’/;é R

AST-05(W)/THC/DelH]
27.00.2020(p)
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IN THE COURT OF LAL SINGH: ASJ-05 : WEST DISTRICT,
TIS HAZARI COURTS, DELHI

FIR No. 119/2019
PS Mundka

U/s 395/397/506/120B/412/34 IPC and 25/27/54/59 Arms Act
State Vs. Rahul Verma

27.06.2020

Present : Sh.M.A.Khan, 1d. Addl. PP for the State through Video
conferencing on Cisco Webex.
Sh.Himshanu Saxena, Ld. Counsel for the
applicant/accused through Video conferencing on Cisco

Webex.

This application u/s 439 Cr.P.C. has been filed on behalf
of the applicant/accused for extension of interim bail.

Reply has been received from I0/Insp. Bishambar Dayal.

Ld. Counsel for the applicant/accused submits that vide
order dt. 27.05.2020, this Court has granted interim bail to the
applicant/accused for a period of 30 days and same is expiring today.
He further submits that the interim bajl already granted to the
applicant/accused may be extended for a period of one month.

Copy of order dt. 27.05.2020 shows that the
applicant/accused was granted interim bail for a period of 30 days
subject to furnishing personal bail bond in the sum of Rs.25,000/-

with one surety in the like amount, Contd....2.
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Therefore, in view of the above facts & circumstances,
the interim bail already  granted to the applicant/accused on
27.05.2020 is turther extended till 20.07.2020 on the same terms &
conditions of order dt. 27.05.2020.
Copy of this order be sent to the concerned Jail Supdt.
for intimation,

Application is accordingly disposed of.
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FIR No. 298/2013

PS Paschim Vihar

U/s 235/240/243/34 1PC
State Vs, Manoj @ Upkar

27.00.2020

Present @ Sh.M.A.Khan, Id. Addl. PP for the State through Video
conferencing on Cisco Webex.
Sh.Ankit Aggarwal, Ld. Counsel for the

applicant/accused through Video conferencing on Cisco
Webex.

This application u/s 436A Cr.P.C. has been filed on behalf of
the applicant/accused for grant of bail.

Reply has already been received on behalf of SI Shravan
Kumar of PS Paschim Vihar alongwith previous involvement report.

Ld. Counsel for the applicant/accused submits that the
applican/accused has been falsely implicated in the present case and he is
in custody in this case for more than three years. He also submits that the
co-accused Randhir Mishra was convicted in the present case and
sentenced for a period of 03 years vide order dt. 10.01.2017 and the present
applicant/accused has already in J.C. for more than 03 years and hence, the
present applicant/accused may be admitted on bail u/s 436A Cr.P.C.

Ld. Addl. P.P.for the State submits that the conduct of the
applicant/accused is not good as he was earlier declared PO. Moreover, he
is involved in many other cases. He further submits that the matter is at the
stage of evidence. He has opposed the bail application of the

applicant/accused. Contd....2.
é ~ N .
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I have perused the file and considered the above submissions.

As per previous involvement report, as filed alongwith the
reply of SI Shravan Kumar, the applicant/accused is involved in 10 other
cases including the present case. 1

Perusal of the file also shows that the applicant/accused was
earlier declared as Proclaimed Offender and the Charge u/s 174A IPC has
also been framed against the present applicant/accused. Further, perusal of
the file shows that the Charge u/s 120B r/w Section 240 IPC as well as u/s
240 and 235 (Part-II) IPC has been framed against the applicant/accused.

The matter is at the stage of prosecution evidence. The
offence alleged against the applicant/accused are serious in nature and
moreover, the applicant/accused had earlier declared as PO. Therefore,
keeping in view of all the above facts & circumstances, no ground of bail
is made out at this stage.

Accordingly, the bail application of the applicant/accused is

dismissed. Application is accordingly disposed of.

i (/ Y AYY
(W)/THC/Delhi :
27.06.2020(P)
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CR No. 3172019
Reena Bhatia Vs, Yatin Gandhi

27.06.2020

Present:  Sh.Jitender Singh. 1d. Counsel for the Petitioner through
Video conferencing on Cisco Webex.
Sh.Puneet Singhal. Ld. Counsel for the respondent
through his phone on the mobile phone of Ahlmad.

Matter is listed todayv for arcuments.

Notice has been issued to the 1d. counsels for the parties
for arguments in this matter for today i.e. 27.06.2020.

Ld. Counsel for the respondent also submits through
phone on the mobile phone of Ahlmad that he is unable to join the
VC zs he is using simple phone which has no such facility.

Ld. Counsel for the respondent further submits that he
has been under quarantne for 14 days and the said penad of
quarantine has yet not expired and due to that now davs he is not
going o office and hence, he is not in a position 1o assist the Court.
He further submits that he also received telephone few davs back
from Branch (Notice Branch) and he has made similar submissions to
them. Ld. Counsel for the respondent seeks one more opportunity for
for arguments.

However. regarding that. no report has been sent by the

Nazarat Branch to this Court.
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Ld. Counsel for the Petitioner submits that he has no
objection if the respondent's counsel is secking adjournment.
Therefore, matter is adjourned for 20.08.2020.

Put up on 20.08.2020 for arquments.

= UL/L/

(Lal Sm“_h) =9 / ”7/
J-05(WH/THC/Delhi
27.06.2020(p)
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CR No. 316/2019
Reena Bhatia Vs. Yatin Gandhi

27.06.2020

Present:  Sh.Jitender Singh, Id. Counsel for the Petitioner through
Video conferencing on Cisco Webex.
Sh.Puneet Singhal, Ld. Counsel for the respondent
through his phone on the mobile phone of Ahlmad.

Matter is listed today for arguments.

Notice has been issued to the 1d. counsels for the parties
for arguments in this matter for today i.e. 27.06.2020.

Ld. Counsel for the respondent also submits through
phone on the mobile phone of Ahlmad that he is unable to join the
VC as he is using simple phone which has no such facility.

Ld. Counsel for the respondent further submits that he
has been under quarantine for 14 days and the said period of
quarantine has yet not expired and due to that now days he is not
going to office and hence, he is not in a position to assist the Court.
He further submits that he also received telephone few days back
from Branch (Notice Branch) and he has made similar submissions to
them. Ld. Counsel for the respondent seeks one more opportunity for
for arguments.

However, regarding that, no report has been sent by the

Nazarat Branch to this Court. Contd....2.
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Ld. Counsel for the Petitioner submits that he has no
objection if the respondent's counsel is seeking adjournment.

Therefore, matter is adjourned for 20.08.2020.

%w

Put up on 20.08.2020 for arguments.

05( ) HC/Delhi
7()62 20(p)
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NTETY SO S, 1 Counsel for the Petitioner through
Voo conterencing on Ciaco Webex,
SPuneer Stphal, L, Coungel for the respondent
theough his phone on the mobile phone of Ahlmad,

NI I lited today for argaments,

Notee b been immed (0 the 1d, counsels for the parties
T argiments in hin matter for oday .. 27.00.2020,

L Connmel Tor the respondent also submits through
Phone on the mabile phone of Ahlmad that he is unable to join the
VCan he b uwing slmple phone which has no such fucility.

Lo Counsel for the respondent further submits that he
haw been under quarantine for 14 duys and the said period of
quarantine haw yet not explred and due (o that now days he is not
golng 1o office and hence, he is not in g position (o assist the Court,
e turther submits thit he ulso received (elephone few days back
rom Braneh (Notiee Branch) und he has made similar submissions to
them. L Counsel Tor (e respondent seeks one more opportunity for
[Or argumenty,

However, regarding that, no report has been sent by the

Nazarat Branch (o this Court, )W Contd....2,
(//,EL//I'WM .
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Ld. Counsel for the Petitioner submits that he has no

objection if the respondent's counsel is seeking adjournment.

Therefore, matter is adjourned for 20.08.2020).

Put up on 20.08.2020 for arguments.

WW
@il/gh o "(Tm ( A
F05(W)THC/Delhi

27.06.2020¢p)
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C'R No, MA2010
Reenn Bhntin Vu, Yatn Gandhi

27.00,2020

Presents Shulitender Singh, 1d, Counnel for the Petitioner throngl
Video conlerencing on Cisco Webex,
ShoPuneet Singhal, 1, Coungel Tor (he respondent
through his phone on the mobile phone of Ablmaad,

Matter is linted (oday for arguments,

Notice hag been issued (o the Id, counsels for the parties
forarguments in this matier for today ie, 27.00,2020,

La. Counsel for (he respondent alwo submits through
phone on the mobile phone of Ahlmad that he is unable to join the
VC as he is using simple phone which has no such facility,

L, Counsel for the respondent further submits that he
has been under quarantine for 14 days and the said period of
quarantine has yet not expired and due (o that now days he is not
going to office and hence, he is not in a position to assist the Court,
He further submits that he also received (elephone few days back
from Branch (Notice Branch) and he has made similar submissions to
them. Ld. Counsel for the respondent secks one more opportunity for
for arguments,

However, regarding that, no report has been sent by the

Nazarat Branch to this Court, Contd....2.
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LLd. Counsel for the Petitioner submits that he has no
objection 1f the respondent's counsel is seeking adjournment.
Therefore, matter is adjourned for 20.08.2020.
Put up on 20.08.2020 for arguments.

Scanned with CamScanner



Case No. 5752072016
FIR No. 44/2009

PS Nangloi

U/s 302/34 1PC
State Vs. Om Prakash & Anrs.

27.06.2020

—

Present : Sh.M.A Khan, 1d. Addl. PP for the State through Video

conferencing on Cisco Webex.
Sh.C.Prakash, Ld. Counsel for

all the accused persons
through Video conferencing on

Cisco Webex.,

Matter is listed today for final arguments.

Notice was issued to the counsel for the accused persons

for final arguments in this matter for today:,

Ld. Counsel for the accused persons submits that he iy

not prepared for arguments for today and seeks adjournment.

At the request of Id. Counsel for the accused persons,
matter is adjourned for 06.08.2020.

Put up on 06.08.2020 for final argum

V] )
‘

27.06.2020(p)
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